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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION

NOTIFICATION

Shimla-2, 26h May, 2009

No. HPERC/390-09.—n exercise of powers conferred by Section 50 dadse (x) of sub-
section (2) of Section 1810f the Electricity Ac@d3 (36 of 2003) and all other powers enabling it
in this behalf, the Himachal Pradesh ElectricitygRatory Commission, after previous publication,
hereby makes the following Himachal Pradesh EleitgrSupply Code, 2009, namely:—

The Himachal Pradesh Electricity Supply Code, 2009
CHAPTER-1
GENERAL
1.1  Short title, extent, application, interpretation and commencement.—
1.1.1 This Code shall be called the Himachal &hdElectricity Supply Code, 2009.
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1.1.2 This Code shall extend to whole of theestditHimachal Pradesh.

1.1.3 This Code shall be applicable to—

€) all the distribution and retail supply licees including deemed licensees in
their respective area of supply and all the conssnoé electricity in the
State of Himachal Pradesh;

(b) all other persons who are exempted undeioset3 of the Act; and
(c) incidents of unauthorized use and theftletteicity.

1.1.4 This Code will be read and construed inrafipects as being subject to the
provisions of the Act, rules and regulations mdagdunder and the provisions of any other law for
the time being in force.

1.1.5 Nothing contained in this Code will abridgeprejudice the rights of the licensee
and the consumer under the Act or any Rules or Regns made there under.

1.1.6 This Code shall come into force from théedaf its publication in the Rajpatra,
Himachal Pradesh.

1.2 Definitions.—
In this Code, unless it is repugnant to the cadptex
1.2.1 *“Act” means the Electricity Act 2003 (CadtAct No. 36 of 2003);

1.2.2 *“agreement” with its grammatical variatioasd cognate expressions means a
general agreement, executed between the licenseth@econsumer, including any commercial
arrangement for supply of electricity as also opecess;

1.2.3 “apparatus” means equipment or appliandé efectrical circuit(s) and includes
electric meter and metering equipment, electrichimag; electric fitting or accessory connected to
or isolated from the electric system;

1.2.4 “applicant” means an owner or occupier afy dand/premises, (including the
authorised representative of such owner or occupiteo makes an application to a licensee for
supply of electricity, increase or reduction in c#med load/contract demand, change in title,
disconnection or restoration of supply, or termoratof agreement, as the case may be, in
accordance with the provisions of the Act and tloel&; rules and regulations made thereunder or
other services;

1.2.5 *“average power factor” means the ratio\¢hk(kilo Watt hour) to the kVAh (kilo
Volt Ampere hour) registered during a specific pdri

1.2.6 “billing cycle” means the period for whitie bill is raised,;

1.2.7 *“bulk supply consumer” means a consumer awvals electric supply for further
distribution to various constituents with variedura of loads within his premises;

1.2.8 *“Code” means the Himachal Pradesh Eletgrigupply Code, 2009;
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1.2.9 “Commission” means the Himachal PradeshtEbti#y Regulatory Commission;

1.2.10 “conductor” means any wire, cable, baheturail or plate used for conducting
electrical energy and so arranged as to be elaltyriconnected to the system;

1.2.11 “connected load” expressed in kW, meargreggate of the manufacturer’'s rated
capacities of all energy consuming devices or aiparconnected with the distribution licensee’s
service line, on the consumer’s premises, whichbsasimultaneously used;

1.2.12 “connection point” means a point at whitle consumer’s/user’'s plant and/or
apparatus are connected to distribution licensdistsbution system;

1.2.13 “consumer” means any person who is suppli¢h electricity for his own use by a
licensee or by the Government or by any other pemiogaged in the business of supplying
electricity to the public under the Act or any athew for the time being in force and includes bulk
supply consumer, any person whose premises athddime being connected for the purpose of
receiving electricity with the works of a licensélee Government or such other person, as the case
may be and shall also include—

€)) the consumer whose installation has beendeamy disconnected,;

(b) prospective consumer i.e. any person whoalpgdied for an electricity connection
and whose supply has not commenced; and

(c) in case of death of a consumer, his legaklwirepresentatives;

1.2.14 “consumer’s installation” means any conitgoglectrical unit including electric
wires, equipment or apparatus, whether portabktagronary, erected and wired by or on behalf of
the consumer at the consumer’s premises beyonabiheof commencement of supply;

1.2.15 “contract demand” expressed in kVA unitsams the maximum demand contracted
by the consumer in the agreement with the licemsgein absence of such contract, the contract
demand shall be determined in accordance with #ngf Drder;

1.2.16 “cut-out” means any appliance or device &utomatically interrupting the
conduction of electricity through any conductor whie current rises above a pre-determined
quantum and shall also include fusible devices;

1.2.17 “demand charges” for a billing period sha¢an the amount chargeable based upon
the recorded maximum demand in kVA or the contdeehand; whichever is higher and shall be
calculated as per the procedure laid down in théfKarder;

1.2.18 “electricity rules” means the Indian Efexty Rules, 1956 to the extent saved by
the Act and the rules made under the Act thereafter

1.2.19 “energy charge” expressed in Rs. Per kWAfkfor a billing period shall mean the
amount chargeable in rupees based on the quaritieatricity supplied in kwh/kVAh and as
calculated as per the procedure prescribed in #néf Drder. The demand/fixed charges, wherever
applicable, shall be in addition to the energy gkar

1.2.20 “equipment” means electric line or appasabr appliance comprising electrical
circuit(s) and includes electric meter and meteeggipment, electric machine, electric fitting or
accessory, connected to or isolated from the étegystem;
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1.2.21 “Extra High Voltage” (EHV) Consumer*” or XEa High Tension Consumer (EHT
Consumer)” means a consumer who obtains supply filtenlicensee at Extra High Voltage/
Tension;

1.2.22 “Extra High Voltage” (EHV) or “Extra Higlension” (EHT) means the voltage,
which exceeds 33,000 volts; under normal conditguigect, however, to the percentage variation
allowed under electricity rules;

1.2.23 “Forum” means the Forum for Redressal @fistimer Grievances established under
sub-section (5) of section 42 of the Act;

1.2.24 "harmonics” means a component of a pecisdive having a frequency that is an
integral multiple of fundamental power line frequgnof 50 Hz causing distortion to pure
sinusoidal wave form of voltage or current;

1.2.25 "High Voltage (HV)” or “High Tension (HT)Mmeans the voltage higher than 400
volts but not exceeding 33,000 volts under nornaaiditions, subject, however, to the percentage
variation allowed under the electricity rules;

1.2.26 “High Voltage (HV) Consumer” or “High Teas Consumer (HT Consumer)”
means a consumer who obtains supply from the leeas High Voltage/Tension;

1.2.27 *“installation” means any composite eleetri unit used for the purpose of
generating, transforming, transmitting, convertidigiributing or utilizing electrical energy;

1.2.28 *“interconnection” shall have the same rrepas connection point;

1.2.29 “installation contractor” means any perdaensed under electricity rules for
undertaking electrical works at an appropriateagt

1.2.30 “licensed electrical contractor” meansoat@actor licensed under the electricity
rules;

1.2.31 “licensee” means the distribution licenseghorized to operate and maintain a
distribution system for supplying electricity torsmumers in its licensed area of supply;

1.2.32 “Load Factor” or “LF” is the ratio of thetal number of units consumed during a
given period to the total number of units which Vebhave been consumed had the connected load
been maintained throughout the same period and skablly be expressed as the following
percentage:—

Actual Units consumed in a given period

Load factor (%0age) =
Connected load in kW X No. of hours in the pdrK 100;

1.2.33 “Low Voltage or (LV)” or “Low Tension” (LY means the voltage, not exceeding
230 volts between phase and neutral and 400 vetwden phases under normal conditions,
subject, however, to the percentage variation atbwnder electricity rules;

1.2.34 “Low Voltage (LV) Consumer” or “Low TensidConsumer (LT Consumer)” means
a consumer who obtains supply from the licensé®watVoltage/Tension;
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1.2.35 “maximum demand” means the highest loadsmed in kVA or kW at the point of
supply of a consumer during consecutive periodlof@nutes or as laid down by the Commission,
during the month;

1.2.36 “meter” means and includes metering eqaiinor a set of integrated instruments
used to measure/record singularly or combined rtatparameters including electrical energy and
electrical power both in kWh/kVAh during a givenriogl;

1.2.37 "metering equipment” means set of equignmsrch as ‘Current Transformer’,
‘Potential/Voltage Transformer’, necessary wiringdaaccessories etc. deployed in conjunction
with the meter to measure/record the amount otratat energy supplied.

Explanation—It shall also include any seal or sealing arrangetmand other measures
provided by the licensee for sealing, reliabilitpdafor preventing theft/unauthorised use of
electricity;

1.2.38 “occupier” means the person in occupatibthe premises where electrical energy
is used or is proposed to be used;

1.2.39 “point of commencement of supply” means tlutgoing terminal of the meter in
case of LT consumers and incoming/outgoing termaridhe switchgear that may be installed by
consumers, irrespective of the point of metering,case of HT or EHT consumers, unless
otherwise agreed to;

1.2.40 “power factor” means the ratio of the npaler to the apparent power consumed
during a month, the ratio being rounded off to thezimal figures;

1.2.41 “premises” means land, building or infrasture or part or combination thereof in
respect of which a separate meter or metering geraents have been made by the licensee for
supply of electricity;

1.2.42 “review panel” means the Electricity Syp@lode Review Panel constituted by the
Commission under this Code;

1.2.43 *“rural area” means the area which is netoed by the urban area;

1.2.44 *sanctioned load” means the load express&u/kVA of the consumer, which the
licensee has agreed to supply, from time to timé¢hé agreement;

1.2.45 “State” means the State of Himachal Ptades

1.2.46 "Tariff Order” means the order issued frime to time by the Commission on
annual aggregate revenue requirement and retdilftarthe licensee and consumers respectively;

1.2.47 “theft of electricity” shall mean theft efectricity as defined under section 135 of
the Act;

1.2.48 “transmission system” means the systensisting of extra high voltage electric
lines being operated at EHV (excluding generatteraonnection facilities) owned and/or operated
by the transmission licensee for the purposes efttAnsmission of electricity from one power
station to a sub-station or to another power gtatio between sub-stations or to or from any
external interconnection equipment up-to the imenection with the distribution system and
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includes the plant and apparatus and meters ownedsed by the transmission licensee in
connection with the transmission of electricityt lsall not include any part of any licensee’s
distribution system;

1.2.49 *urban area” means the areas which arlamecas the larger urban areas, smaller
urban areas or the transitional urban areas uhdekdt concerning the municipalities;

1.2.50 “user” means any person having electiitt@rface with, or using the distribution
system of the distribution licensee to whom thisd€as applicable. Any distribution licensee,
transmission licensee and generating units condectehe distribution system and the person
availing Open Access in transmission or distribusgstem are also included in this term.

1.2.51 Unless the context otherwise requires, sordexpressions used and not defined in
this Code, but specifically defined in the Act, blh@ve the meanings assigned to them in the Act.
Other words or expressions used in this Code, buspecifically defined in this Code or the Act,
shall have meanings as are generally understothgbialectricity supply industry.

1.3 Mechanism for review of the Code.—

1.3.1 Review panel.—

A standing body Electricity Supply Code Review €laghall be constituted by the
Commission comprising of the representatives of@Gbenmission, licensees as well as the users of
the distribution system in line with the provisiasfsthis Code.

1.3.1.1 No change in this Code, however, smalbigr, shall be made without being
deliberated upon and recommended to by the Supptie Review Panel and thereafter approved
by the Commission. The Review Panel shall submitdtommendations to the Commission within
a period of 45 days from the date the case isnedldor review. However, in an unusual situation
where normal day-to-day operation is not possibiaaut revision of some paras of the Code, a
provisional revision may be implemented before dpproval of the Commission is received, but
only after discussion at a Special Review Panettimg convened on an emergency basis. The
Commission should promptly be intimated about thevigional revision. The Commission may
issue directions required to revise the relevantvisions of the Code accordingly as may be
provided in those directions and the distributiocehsee shall promptly comply with such
directions.

1.3.1.2 The Code Review Panel shall compriseefdhowing.—
(@ one member who shall be a senior technitako, not below the rank of the
Chief Engineer or its equivalent, from each of disribution licensee in the
State;

(b) one member who shall not be below the raihthe Chief Engineer or its
equivalent, from the State Transmission Utility (T

(c) one member nominated by the Commission, sial also be the Convener
of the Review Panel;

(d) one member representing generators connextée distribution system;

(e) one member representing open access consumer
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() one member representing industrial consumers
(9) one member representing commercial consymers
(h) one member representing domestic consumers;
® one member representing bulk consumers;

()] other members as the Commission may dinedtfend appropriate.

1.3.1.3 The Chairman of the Review Panel shall fltten amongst the Technical
Members/Directors of the distribution licensee ahdll be nominated by the Commission for two
years term on rotation basis.

1.3.1.4 Not less than 50 percent of the total nesslbf the Review Panel shall form the
quorum in its meeting.

1.3.2 Term of Office.—

1.3.2.1 The Review Panel shall be perpetual uttderCode. All members of the Review
Panel shall hold office by virtue of positions hdlg them in their respective organisations until
changed/replaced by the respective organizatioslooer group.

1.3.3 Functions of the review panel.—

The functions of the Review Panel shall be—

(@)
(b)

()
(d)

()

(f)

(9)

(h)

maintenance of the Code and its working, undatinuous scrutiny and review;

consideration of all requests for review mégeany user and publication of their
recommendations for changes in the provisions efGode together with reasons
for such changes;

rendering guidance on interpretation and en@ntation of the Code;

examination of the problems raised by anyr @asewell as resolution of the said
problems;

to assess compliance by the licensee witditons of supply etc.;

ensuring that the changes/modifications psmgbin the Code are consistent and
compatible with standard technical manual or gungésl, Codes, laws, Acts, rules
and regulations in force at that point of time;

holding of meetings as required but at least meeting shall be held in every six
months;

constitution of a sub-committee for detaiktddy of various matters pertaining to
the provisions in the Code and circulation of tmelihgs and recommendations to
the Review Panel Members and the entities concerned



894 RTSTu=, fRHTe Ue9l, 29 HS, 2009 /8 U, 1931

(1) making arrangements for deliberation of thssues (regarding sub-committee
findings and recommendations) in the Review Parestings in the time frame, as
provided by the subcommittee.

1.3.4 Review and revisions.—

1.3.4.1 The user(s) seeking any amendment torthasmns in this Code shall send written
request(s) to the Convener of the Review Paneh witopy to the Commission. If the request is
sent to the Commission directly, the same shafbbgarded to the Convener of the Review Panel
who shall, forward/circulate the request requirtiganges/modifications in the Code to all the
Review Panel members for their written comment&iwia reasonable time frame or the Convener
may call for the Review Panel meeting in consutatiwith the Chairperson. Based on
interaction(s)/discussion(s), the necessary ament{g)&evision(s) may be incorporated in the
Code after the approval of the Commission and sbellpublished by the Secretary of the
Commission.

1.3.4.2 Any change from the previous version shallclearly marked in the margin. In
addition, a revision sheet shall be placed at thetfof the revised version, noting the number of
every changed para(s)/sub-para(s), together watbores for such change(s).

1.3.4.3 The Convener shall maintain copies of thede incorporating the latest
amendments and the same shall be made availalileeoneb site of the Commission as well as
that of the licensee. The licensee shall also naakéable the copies of the same at reasonable cost
to any person requiring it.

1.3.4.4 The Commission, may, on the applicatiorthaf licensee or otherwise, call the
emergent meeting of the Review Panel as and whensitnation so dictates and make such
alterations and amendments in the Code as it ttiinks

CHAPTER-II

SYSTEM OF SUPPLY, CONDITIONS OF SUPPLY AND
CLASSIFICATION OF CONSUMERS

2.1  System of Supply.—

2.1.1 The nominal frequency of an alternatingrenir (AC) shall be 50 Hz (cycles per
second). Except with the written consent of thescmmer or with the previous sanction of the State
Government, the licensee shall not permit the feegy of an alternating current to vary from the
nominal frequency by more than 3 percent, howether licensee shall, as far as possible, supply
and maintain power supply in frequency band asiktipd in the Grid Code.

2.1.2 The nominal voltage of the AC supply isadows:—
(@ Low Tension [LT]
Single Phase: 230 volts between phases and heutra
Three Phase: 400 volts between phases,

(b) High Tension (HT)- Three Phase: 2.2 kV, 6\ k1 kV, 15 kV, 22 kV or 33 kV,

(c) Extra High Tension (EHT)-Three Phase: 66 k82 kV or 220 kV
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2.1.3 The licensee shall design, install, mamtand operate a distribution system in
conjunction with the transmission system.

2.1.4 Except with the written consent of the eoner or with the previous sanction of the
State Government, the voltage at the point of gupipéll remain within the limits prescribed in the
electricity rules, which at present are as under.—

€) in the case of low tension, + 6%;

(b) in the case of high tension, + 6% to — 9%;

(c) in the case of extra high tension, + 10% f®-5%

2.1.5 Point of Commencement of Supply.—

Unless otherwise agreed to, the point of commmeoe of supply shall be,—

@) in the case of LT consumers, at outgoinmieal of the meter and feeding
the premises;

(b) in the case of HT or EHT consumers,—

(1) at incoming terminal of the switchgear fergdthe premises that may
be installed by the consumers, irrespective of pafimetering; and

(i) at the outgoing terminal of the switchgeastalled at the substation
of the licensee, feeding the dedicated line, irretipe of the point of
metering.

2.1.6 Standard Supply Voltage.—
2.1.6.1 Depending upon the connected load (kW& afnsumer, the supply to the consumer

shall be given at the following standard voltagelt&/kV) and phase as may exist on the relevant
distribution system:—

Sr. No. Connected Load Standard Supply Voltage) (AC
1 <= 50 kw Single phase 230 Volts or three
phase 400 Volts or 2.2 kV
2 51 kW up to 2000 kW Three phase 6.6, KVl kV,
15 kV or 22 kV
3 2001 kW up to 10000 kwW Three phase 33kV or 66kV
4 >10000 kW >=132 kV (three phase)

2.1.6.2In case, an existing consumer who is djreavailing on the date of the
commencement of this Code a supply voltage diffefemm the standard supply voltages as
mentioned in para 2.1.6.1, the consumer shall iaeeoption to convert to the relevant standard
supply voltage; provided the conversion is fronoadr voltage to a higher one. Provided further
that if the consumer continues to avail supplyhat éxisting lower voltages, he shall be and shall
continue to be liable to pay lower voltage supplscharge (LVSS) in accordance with the relevant
Tariff Order.

2.1.6.3In case, it is not possible for the liemdo provide the supply to an existing
consumer, as per option exercised by him under pdr®.2, at the relevant specified standard
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voltage due to physical or practical constraint® klicensee shall, intimate to the consumer, in
writing, about his inability to do so, mentionirtgetreasons in brief while giving the tentative date
from which it shall be possible for the licenseeptovide the same and during that period the
consumer shall be and shall continue to be liablpay LVSS charges as per the relevant Tariff
Order.

2.1.7 Power Factor—

In order to minimise the transmission and disttidn losses in the electrical system,
it shall be the obligation on the part of both litensee and the consumer to maintain an average
monthly power factor, as may be provided in thevaht Tariff Order.

2.1.8 Disturbing Loads—

The officer of the licensee, as designated by libensee, shall authorize the
temporary or permanent use of the welding setssimriea of supply, provided that the consumer
installs the appropriate capacitor or take suclerosteps as may be advised by the said officer and
any contravention shall be dealt with in accordanitk the provisions of the relevant Tariff Order.

2.1.9 Harmonics—

€)) The users shall comply with the harmoni@ndards as specified by the
Authority and for voltage levels for which harmasistandards have not
been specified by the Authority, the user shall plynwith the standards
specified in the relevant International Electrieald Electronic Engineers
regulations.

(b) The licensee shall monitor the harmonic ents and voltages at EHT and
HT sub-stations and also at the users premiseshwhimonsiders prone to
generation of harmonics. The licensee shall cargy the harmonic
measurement atleast once in six months at EHT wioiss or at the
premises of EHT users and atleast once in twelvatimscat H.T.sub-stations
or at the premises of H.T. user.

(c) The measurement of harmonics current anthget generated by the user
shall be done jointly by licensee and the concertrssa.

(d) The licensee shall maintain the record bthe harmonic measurement and
submit report to the Commission annually.

(e) Consequent to the measurement of harmoaifitss found that the user is
contributing harmonic in excess of the specifiexhdards, a notice shall be
served by the licensee to the user to rectify thation within three months.
In case of failure to comply with the harmonic stards within the notice
period, the user shall be liable to pay such pgredtmay be determined by
the Commission. Even after imposition of penalfythie user continues to
default, then he shall be liable for disconnectbelectricity supply.

2.2  Conditions of Supply.—

2.2.1 The existing terms and conditions of suppiether contained in the abridged
conditions of supply and/or in any sales circulanders notification or any other document or
Application and Agreement form, or communicatiorlating to the supply of electricity to
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consumer, shall, in so far as it is not inconsisteith the provisions of the Act and this Code, be
deemed to be in force till the same are rescindetnded or altered or the expiry of six months
from the date of commencement of this Code, whiehevearlier.

2.2.2 Any terms and conditions of the distribotiicensee, whether contained in the
abridged conditions of supply and/or in any circularder, notification or any other document,
Application and Agreement form or communicationgjali are in-consistent with this Code shall
be deemed to be invalid from the date on which@ude comes into force.

2.2.3 The distribution licensee shall, in accamawith procedure laid down in the Act,
rules and regulations framed there-under withineaigal of six (6) months from the date of
commencement of this Code, modify and update ottiens and conditions of supply and all
circulars, orders and any other document, Applecatand Agreement form or communication
relating to the supply of electricity to consumgrsnake them consistent with the provisions of the
Act, rules and regulations framed there-under aiglGode:

Provided that the distribution licensee shalleiadl of six months from the commencement
of this Code, confirm such modification and updatio the Commission, alongwith a copy of the
revised terms and conditions of the supply; cingylarders, forms and documents relating to the
supply of electricity to the consumers:

Provided further that any existing circulars, asdand any other document, application and
agreement form or communication relating to supgdlelectricity to consumers not modified or
updated in accordance with this Code shall be ddamée invalid at end of six months from the
date of commencement of this Code.

2.2.4 The Commission may, upon a review of thenseand conditions of supply,
circulars, orders, forms and documents, submittgd the distribution licensee, direct the
distribution licensee to amend or modify any pavatained therein which is, in the opinion of the
Commission, inconsistent with the provisions of Aw or this Code.

2.3 Classification of Consumer.—

The classification, tariff and other conditions sdipply applicable to each consumer
category shall be as fixed by the Commission fronetto time in the Tariff Order.

CHAPTER-III

MATTERS RELATED TO SUPPLY OF ELECTRICITY
3.1 Duty of licensee to supply electricity on regest and procedure thereof.—

3.1.1 The officer, designated by the licenseallslon receipt of an Application and
Agreement form from the applicant, give supply t&c#ricity to the premises in accordance with
and within the time specified in the Himachal PsddeElectricity Regulatory Commission
(Licensees Duty for Supply of Electricity on Reg)ieRegulations, 2004. The Application and
Agreement Form will be available at the designaifites of the licensee on payment of fee as
fixed by the Commission in the Schedule of Genaral Service Charges in the Tariff Order. A
specimen of the Application and Agreement form wiko be available on the website of the
licensee and can be downloaded, if required, anduch a case, the fee will be paid by the
applicant at the time of its filing.
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3.1.2 The licensee will also specify and standardother supporting documents
(including special agreement for street lightingd dike purposes) and their format(s), to be
submitted by the applicant. Details of these documevill also be available in the designated
offices of the licensee as well as on its webditee Application and Agreement form along with
the enlisted documents will be submitted in thegieded office of the licensee.

3.1.3 Where an application for supply of eledyipertains to a village, hamlet or area
that has not been electrified, supply of electyiaih such case(s) will be made only after
electrification of that village, hamlet or areapes the investment plan of the licensee, as approve
by the Commission.

3.1.4 The licensee shall, after receipt and soyuf the Application and Agreement form,
inform the applicant through a Demand Notice issueder the Himachal Pradesh Electricity
Regulatory Commission (Licensee’s Duty for Supgiytectricity on Request) Regulations, 2004,
the initial security payable under the Himachal desh Electricity Regulatory Commission
(Security Deposit) Regulations, 2005 and amounthefcharges required to be deposited by the
applicant as per Himachal Pradesh Electricity Ratguy Commission (Recovery of Expenditure
for Supply of Electricity) Regulations, 2005; regament of other supporting documents as per
para 3.1.2 and/or discrepancies observed, if any aaceptance, in writing, of the additional terms
as per para 3.7 of this Code.

3.1.5 The terms and conditions specified in tlmBnd Notice once issued will not be
altered except when necessitated by the changei{(s¢ iapplicable laws.

3.1.6 Upon making good the deficiencies and thaptetion of the codal formalities as
indicated in the demand notice by the consumer,litemnsee shall release the new electricity
connection/additional load to the premises of tphpliaant as per the procedure laid down in the
Himachal Pradesh Electricity Regulatory Commisgibicensee’s Duty for Supply of Electricity)
Regulations, 2004, within the period specified éner

3.2 Power Availability Certificate.—

3.2.1 Where the new or additional load exceed® KM, the applicant will submit the
feasibility clearance i.e. Power Availability Céicate(PAC) along with the Application and
Agreement form. The form of application for feakiliclearance/PAC will be available free of
cost in the designated offices of the licenseeanids website.

3.2.2 The consumer shall apply, for grant of Rodveailability Certificate, on payment
of—

® the earnest money equivalent to the 10%hefinitial security as specified in
the Himachal Pradesh Electricity Regulatory Comiis§Security Deposit)
Regulations, 2005; and

(i) advance cost share, towards infrastructudgvelopmental charges,
calculated @ Rs. 1000 per kW/kVA of the load appfiar.

3.2.3 The licensee will grant the Power AvaildépiCertificate within forty five days of
the receipt of request or such extended perioghpoaed by the Commission.

3.2.4 The Power Availability Certificate mentiaghé para 3.2.3 shall be valid for a
period as may be mutually agreed by the licensddlaapplicant, but not exceeding three years:
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Provided that the validity period may be extenfledn time to time as may be mutually
agreed upon the applicant and the licensee.

3.2.5 The applicant may, after grant of Power ikdity Certificate mentioned in para
3.2.3, submit the application to give supply ofctieity to the premises and the licensee shall
adjust the amount of the earnest money toward&lirsecurity payable under the Himachal
Pradesh Electricity Regulatory Commission (Secubgposit) Regulations, 2005 and the advance
cost share towards initial estimated amount payabider the Himachal Pradesh Electricity
Regulatory Commission (Recovery of ExpenditureSapply of Electricity) Regulations, 2005.

3.2.6  Where, the applicant who has been grahiedower Availability Certificate(PAC)
fails to submit the application for supply withinet validity period of the PAC or declines to take
the supply—

® the earnest money paid shall forfeited; and

(i) the advance cost share received from th@iegnt shall be refunded, within
thirty days, after deducting therefrom10% of theakdted advance cost
share.

3.3 Temporary Supply.—

3.3.1 The applicant requiring supply of electyidrom a licensee on a temporary basis
will be provided such supply on receipt of the Apalion and Agreement form complete in all
respect as mentioned in para 3.1, subject to patyofeimitial security as per Himachal Pradesh
Electricity Regulatory Commission (Security Depp$tegulations, 2005 and the amount payable
by the applicant under Regulation 11 of the Him&étradesh Electricity Regulatory Commission
(Recovery of Expenditure), Regulations 2005,—

0] where no extension of distribution mainscammissioning of a new sub-
station is involved, within seven days from theeipt of application;

(i) where extension of the distribution mainstbe commissioning of the new
sub-station is involved, within the time lines gwedfied in the Himachal Pradesh Electricity
Regulatory Commission (Licensee’s Duty for Supdl¥tectricity on Request) Regulations, 2004.

3.4 Exceptions from duty to supply.—

3.4.1 The period for providing supply specified time Himachal Pradesh Regulatory
Commission (Licensee’s Duty for Supply of Electijoon Request) Regulations, 2004 will not be
operative where the Commission is satisfied that—

® the licensee is prevented from providing @ypof electricity on account of
cyclones, floods, storms, strike, war and otheruoences beyond his
control;

(i) delay in providing supply of electricity isn account of time taken for
statutory clearances, acquisition of land, or inaoting right of way or
approval of the Chief Electrical Inspector for mdtions at the applicant’s
or licensee’s end or for any other reason beyoaddhsonable control of the
licensee.

3.5  Transfer of title and provision of other servte(s).—
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3.5.1 The applicants seeking, transfer of titesmination of agreement, change of
category, conversion between various voltage ctassed other services, will submit their
applications alongwith the supporting documentgh® designated office of the licensee. The
licensee(s) will standardize the application fohm{gsr transfer of title, change of category,
conversion between various voltage classes anstéimelardized list of supporting documents to be
submitted by the applicants for different servic@stails of these documents will also be made
available in the designated offices of the liceree®vell as on its website.

3.5.2 The applicant seeking services under p&ra 3hall pay charges as indicated in the
Schedule of General Charges as contained in th# Qader.

3.5.3 The licensee shall give effect to the tiem®f title, change of category and
conversion between various voltage classes aslatolin Regulation 3 of the Himachal Pradesh
Regulatory Commission (Licensee’s Duty for Supdl¥kectricity) Regulations, 2004.

3.5.4 Request made by the applicant for shiftihg meter and/or service connection for
feeding the same premises or for diversion of egdines shall be entertained by the licensee and
reason(s) for the denial to service the requedt seaonveyed in writing to the consumer(s).

3.5.5 In case the service of the request is patedl under para 3.5.4, the licensee shall
examine whether the meter/service for feeding tieenfses or lines under reference were lawfully
laid and whether the applicant was liable to paydbst of shifting of the meter/service for feeding
the premises or lines. Where such lines are lawfall down and the applicant is liable to pay the
cost, the licensee shall estimate the cost andepsaitie same in the manner prescribed in rule 82 of
the Electricity Rules, 1956:

Provided that where the service/lines have non beid lawfully or have been laid without
the consent of the owner and no compensation has paid to the owner at the time of the
execution of the service/lines, the licensee gleatlove/shift such service/lines at its own cost.

3.5.6 Where the applicant requests for shiftih@ eneter and/or service connection for
feeding the same premises or for diversion of @gslines and if required under para 3.5.5, has
deposited cost thereof, the following time schedvilebe observed for completing the works:—

® shifting of meter/service connection 7 days
(i) shifting of LT/HT lines 20 days
(i) shifting of transformer 30 days

3.6  Adjustment/settlement of deposits.—

3.6.1 The licensee shall, after release of newnection, additional load, temporary
connection, transfer of title and other servicefg), finally settle the accounts in the manned lai
down under regulation 6 of the Himachal PradeslotBéity Regulatory Commission (Recovery of
Expenditure for Supply of Electricity) Regulatior2905.

3.6.2 Any consumer aggrieved by the charges/akpee payable and/or delay/denial in
providing service, may seek redressal in accordavitte regulation 7 of the Himachal Pradesh
Electricity Regulatory Commission (Distribution kesees' Standards of Performance)
Regulations, 2005.

3.7  Additional terms of supply.—
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3.7.1 The licensee may require any person, wisoapalied for supply of electricity, to

accept—

(@)

(b)

any restrictions imposed by the licenseeoider to comply with the
regulations made by the Authority under Sectiorb®e Act ;

any terms restricting the liability of thednsee for economic loss resulting
from negligence of the consumer.

3.8 Refund of initial security and charges.—

3.8.1 (a) On withdrawal of application for new oention/additional load—

(b)

(i)

(ii)

(iii)

(iv)

in case the security and the charges as ioread in the demand notice
referred to in regulation 3 of the Himachal Prad&séctricity Regulatory
Commission (Licensees' Duty to Supply Electrcity@gRlations, 2005 have
been deposited by the applicant and no expendiarevorks has been
incurred by the licensee for supply of electri@tyd the applicant withdraws
the application, the 10% of the initial securityllwbe deducted by the
licensee and the remaining charges for works wal refunded in full
alongwith balance security;

in case where works have been taken in reartisome expenditure has been
incurred by the licensee for supply of electri@tyd the applicant withdraws
the application, the 10% of the initial securitydathe expenditure so
incurred will be deducted from the charges depdditg the applicant and
the balance amount will be refunded to the apptiedong with the balance
security;

in case where works for supply of eleciychave been completed by the
licensee and where the actual expenditure is hess the charges deposited
by the applicant and the applicant withdraws thglieation, the 10% of the

initial security will be deducted by the licenseeddhe excess amount will
be refunded to the applicant along with the balaszeirity; and

in case where works for supply of electsichave been completed by the
licensee and where the actual expenditure is niane the charges deposited
by the applicant and the applicant withdraws thgliegation, the 10% of the

initial security will be deducted by the licensée remaining charges shall
be adjusted from the balance security and if furdraount is required the
same shall also be recovered as stipulated ungerHtmachal Pradesh

Electricity Regulatory Commission (Recovery of Ergiture) Regulations,

2005.

On withdrawal of application for temporarync@ction—

(i)

in case of withdrawal of application for tporary connection, where no
extension of distribution mains or commissioningaohew sub-station is
involved the entire charges deposited by the applice. initial security and

the amount payable by the applicant under Regulatib of the Himachal

Pradesh Electricity Regulatory Commission (Recovefy Expenditure)

Regulations, 2005 shall be refunded; and
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(i) in case of withdrawal of application for niporary connection, where
extension of distribution mains or commissioningaohew sub-station is
involved, the refund of entire charges depositedh®yapplicant.e. initial
security and the amount payable by the applicadeuRegulation 11 of the
Himachal Pradesh Electricity Regulatory CommissiQRecovery of
Expenditure) Regulations, 2005 shall be made aswihdrawal of
application for new connection stipulated underctalses (i) to (iv) of sub-
para (a) of this para.

(c) On termination of agreement—

Where an agreement for supply of electricity isni@ated as per the Conditions of
Supply or provisions of this Code, the licenseel wefund the initial/additional
security, after making adjustments for the amouatgstanding against the
consumer, within one month of the date of termoratf the agreement as per the
Himachal Pradesh Electricity Regulatory CommissidSecurity Deposit)
Regulations, 2005.

3.9 Delay to take supply or avail contract demand--

In case of HT/EHT supply, where the licensee lmmpteted the work required for supply
of electricity to an applicant, but the applicashbt ready or delays to receive supply of eletyric
or does not avail the full contract demand, therlgee shall, after a notice of sixty days, charge o
prorata basis, fixed/demand charges on the samctioaontract demand as per the relevant Tariff
Order.

CHAPTER-IV
METER & METERING EQUIPMENT
4.1 Requirement of Meters.—

4.1.1 The licensee will not supply electricityaoy person, except through installation of
a correct meter in accordance with the CentraltBtdy Authority (Installation and Operation of
Meters) Regulations, 2006 made under Section $BeoAct.

4.2  Supply and installation of meters.—

4.2.1 The licensee will supply the meter and/etaring equipment to the applicant at the
time of release of a new connection or at any diinee as required by the consumer who will pay
the monthly rental for such equipment at rates ama by the Commission and specified in the
Schedule of General Service Charges of the relélamiff Order.

The consumer may, if he so elects, obtain his oweter and/or metering equipment of the
make(s) and specifications, as per the Centraltfidég Authority (Installation and Operation of
Meters) Regulations,2006 and the same, after getiny tested and sealed at the licensee’s
laboratory, be installed by the licensee. In suatase the licensee will not charge any monthly
rental for the meter/metering equipment and it Iskadter it is permanently removed from the
licensee’s system, be treated as the consumegs ass

4.2.2 Meters will be installed at the consumepsemises according to mutual
convenience of the licensee and the consumer. dinguener will be responsible for the protection
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of the meter from theft or damage and he shall pthmnform the licensee about any fault,
accident or defect whatsoever, noticed by him:

Provided that if the supply to an HT/EHT Consutisaggiven from a dedicated feeder for his
exclusive use, the meter and metering equipmentlreaystalled at the licensee’s sub-station.

4.2.3 The licensee may require a meter to ballagtoutside the premises of a consumer
and in such an event, the entire cost of installivg meter outside the premises and providing a
display unit within the premises will be borne e tlicensee. However, the cost of display unit
will be treated as part of the meter cost whileedweining meter rentals. In a case where the
meter/metering equipment is installed by the lieengutside the premises of a consumer, the meter
shall be protected by an appropriate enclosurepfotection of at least IP class 55 and the
consumer will not be responsible for the protectbthe meter from theft or damage.

4.2.4 In the case of multi story buildings/apatts, meter/metering equipment may be
installed near the entrance of the building or ¢ ather mutually agreed convenient common
space, provided that the cost of installation fitia premises of a consumer to the common space
is borne by the owner or an association/societgagiipants/owners. In such a case, the owner or
association/society would also be required to enguotection of the meter/metering equipment
from theft or damage.

4.2.5 Wherever new meter/metering equipmentstalled, the meter will be sealed by the
licensee in the presence of the consumer, as mdvidthe regulations framed by the Authority.
The licensee will cast no liability on the consurmecase of delay in affixing of the seals. Onlg th
licensee will remove the seals of the meter, aswlnen required and no consumer will tamper
with, break or remove the seal(s) under any cir¢cantes.

4.3 Testing of Meters.—

4.3.1 It will be the responsibility of the licazesto satisfy itself regarding the accuracy of
a meter before it is installed at the consumer pesn

4.3.2 The licensee shall maintain such numbearcofedited testing laboratories as per the
standards prescribed by the National AccreditaBoard for Testing and Calibration Laboratories
(NABL) as the Commission may require and all suadhoratories will at least be equipped with
testing equipment as provided in the regulatioas&d by the Authority under Section 55 of the
Act.

4.3.3 After testing in the laboratory, the bodytlee meter will be duly sealed by an
officer(s) authorized by the licensee.

4.3.4 The licensee may also conduct periodicgiention/testing of the meters installed at
the consumer’s premises as per Central Electriiiyority (Installation and Operation of Meters)
Regulations, 2006 made under Section 55 of the Act.

4.3.5 The Commission may also require the licertseundertake third party testing of
meters/metering equipment installed at the conssirpeemises.

4.4 Defective Meters.—

4.4.1 The licensee will check and have the rightst any meter and metering equipment
installed at a consumer’s premises if there is asopable doubt about its accuracy and the
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consumer will provide the licensee all necessasystance in conducting the test. The consumer
will have the right to be present during such testi

442 (a) A consumer may request the licensdedbthe meter/metering equipment
installed in his premises, if he doubts its accurathe licensee will
undertake such site testing within seven days gmpat of fee as specified
in the Schedule of General Charges approved bgtmemission.

(b) If, after testing, the meter is found to defective then the fee deposited in
accordance with sub-para (a) will be refunded byustthent in the
electricity bills for the immediately succeeding mtiws. In case, the meter is
found to be correct then the licensee will not nefisuch fee.

4.4.3 In case a consumer is not satisfied wighgite testing of the meter installed in his
premises or the meter cannot be tested by theskeeat site then the meter will be removed and
packed for testing in the laboratory of the licenaaed another duly tested meter will be instalked a
the premises of such a consumer. In the eventdbrsee or the consumer apprehends tampering
of meter and/or its seals then the licensee anddhsumer will jointly seal the packing containing
the meter. The seals will be broken and testingettalen in the laboratory of the licensee in the
presence of the consumer, if he so desires.

4.4.4 In case of testing of a meter, removed ftbenconsumer premises for the purpose
of testing in the licensee’s laboratory, the consumould be informed of the date of testing at
least seven days in advance. The signature of dhsueer, or his authorized representative, if
present, would be obtained on the Test Result Shesta copy thereof shall be supplied to the
consumer.

445 (a) Subject to the provisions in sub pdrg in case a meter installed at a
consumer’s premises gets burnt/broken/defectiv@aps functioning, a new
tested meter will be installed within the time Bngpecified in the schedule
to the Himachal Pradesh Electricity Regulatory Cassion (Distribution
Licensees' Standard of Performance) Regulation85.20 the meter gets
burnt, broken or damaged due to reasons attrititibthe consumer, the
licensee will debit the cost of the meter (if pedl by the licensee) to the
consumer who will also be informed about his lidpilo bear the cost.

(b) in case of failure of supply due to the lubroken, damaged or defective
meter, the licensee shall endeavour to restorsupply on the same day by
way of installation of new tested meter.

4.4.6 In case where a meter installed at a coasamremises is reported to have been
stolen and the FIR to this effect has been lodgedhb consumer, supply of electricity will be
immediately restored by the licensee at consunregsest by installing another tested meter and
the cost of the meter shall be recovered from thesemer through electricity bills for the
immediate succeeding months.

4.4.7 In respect of the consumer owned defettivet/broken meter, the replacement
shall be made by way of a licensee owned metesudh time the consumer provides a new meter
duly tested as per para 4.3 and the same is iedtadl per provisions of this Code.

4.4.8 Overhauling of consumer accounts—
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(i)

If a meter on testing is found to be beyadne limits of accuracy as specified
in the regulations framed by the Authority undecti#®m 55 of the Act, the
electricity charges for all categories of consumei be computed in
accordance with the said test results for a pesfogix months immediately
preceding—

(@) the date of test in case the meter has bested at site to the
satisfaction of the consumer; or

(b) the date the defective meter is removeddsting in the laboratory of
the licensee where such testing is undertakeneatn$tance of the
licensee; or

(c) the date of receipt of request from thestwner for testing a meter in
the laboratory of the licensee.

Any evidence provided by the consumer about canrdit of working and/or
occupancy of the concerned premises during thepidd(s) which might have a bearing
on computation of electricity consumption will, hever, be taken into consideration by the

licensee.

(ii)

(iii)

The accounts of a consumer will be overedulfor the period a
burnt/defective meter remained at site, on theshaisenergy consumption of
the corresponding period of the previous year afiglibrating for the
changes in load, if any. In case the average copsom for the
corresponding period of the previous year is nailakle then the consumer
will be tentatively billed for the consumption t@ lassessed in the manner
indicated in para 4 of Annexure-A and subsequesdiysted on the basis of
actual consumption in the corresponding periodhefducceeding year.

If a consumer is liable to pay an addi@yamount or is entitled for a refund
in consequence of an overhaul of his account iordence with sub-paras
4.4.8 (i) and (ii), the licensee will effect recoy®r adjust the excess amount
in the electricity bills of the immediately succaegimonths.

CHAPTERV

BILLING

5.1 Recovery of electricity charges from consumser.—

5.1.1 The licensee will recover from a consumer—

(@)

(b)

any charges due to him in respect of theplgupf electricity or for the
provision of electric line or electrical plant, g&r the provisions of the
Himachal Pradesh Electricity Regulatory Commissi@Recovery of
Expenditure for Supply of Electricity) Regulatior2905 ;

all such charges for electricity/electriesgjuipment supplied as per the tariff
determined or charges approved by the Commissiocacaordance with the
provisions of the Act and the regulations framesté¢inder;
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(c) any additional charges leviable relatingthe supply of electricity as per
conditions of supply in force and the amount whisdcomes due under
Himachal Pradesh Electricity Regulatory Commissi@ecurity Deposit)
Regulations, 2005.

5.1.2 Consumers will also be liable to pay th@amts chargeable by way of taxes, duties,
octroi, cess and the like as may be levied by tteteSGovernment or any other competent
authority.

5.2 Electricity bills .—

5.2.1 The licensee shall issue bills to the coress for the electricity supplied or for
services rendered for every billing cycle and lal tonsumers will effect payments to the licensee
within the time specified in para 5.3 at the deatgd offices of the licensee or any other place
designated by the licensee for the purpose.

Explanation—For the purpose of this sub-para the expressidhntp cycle” shall be the
persiod as specified in regulation 5 of the Him&dPradesh Electricity Regulatory Commission
(Security Deposit) Regulations, 2005.

5.2.2 When supply of electricity to a new consumsecommenced in the middle of a
billing cycle, the fixed charges, minimum chargesl/ar any other similar charges will be levied
pro-rata for the number of days for which supplgiigen during the billing cycle.

5.2.3 The consumers will pay on a pro-rata biastase any tariff/other charges are made
applicable in the middle of a billing cycle.

5.2.4 In the event of supply of electricity toyacategory of consumers being fully or
partially subsidized by the State Government, tta¢eSGovernment in the manner specified by the
Commission will effect payment of electricity suthgicharges for such consumers to the licensee.

5.2.5 (a) A consumer bill will disclose the peticity of billing, date when the meter was
read, the date of issue of bill, the due date tompent and the additional amount payable in case
payment is delayed. The bill will also include atparticulars as detailed in Annexure- B.

(b) The bill for arrears, in case of underassesdgrr the charges levied as a result of
checking etc., will be initially tendered sepanatehdicating in bill the nature, period of arrears
the number and amount of instalments allowed aadathear will not be clubbed with the current
electricity bill. Subsequently the amount of sardear bill shall be reflected in the next billing
cycle till not paid. For purpose(s) of action(s)laensee on non-payment of billed amount, the
arrear amount shall be accounted as per of fitladilsg of any billing cycle.

5.2.6 The meter of a consumer will be read orspiexified days in a billing month/period
and such days will be publicised in advance. Howewhere meter is installed outside the
consumer’s premises and a display unit installstlenthe premises, the readings of the consumer
meter and not the display unit will be taken into@unt for billing purposes.

5.2.7 A meter reading card will be provided bg titensee to each consumer which will
be readily available at the premises where a metestalled and the meter reader will, except in
case of remote reading, enter the meter readindgrendate thereof in the said meter reading card.
Any officer/functionary authorized by a licenseeomross-checks meter readings or replaces a
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meter and/or its seals will also record the chamgéise reading, meter and/or its seals, as the cas
may be, in the meter reading card.

5.2.8 The bill will be delivered to the consunmamediately in case of spot billing and in
other cases within a period not exceeding twengy-aays from the date of meter reading.

5.2.9 The electricity and/or arrear bills (heediar referred as bills unless otherwise
specifically stated) will be sent to the consumetker than the HT/EHT category, either by post or
by hand delivery and in case of HT/EHT consumdthee under certificate of posting or by hand
delivery. The fact of despatch of bills to consusnef a particular area will be displayed on the
notice board at the designated office of the lieenghe loss of the bill in transit if sent by post
will not be the responsibility of the licensee.dase of hand delivery, record of delivery of thié bi
will be maintained at the designated office oflibensee.

5.2.10 The licensee’s designated offices willntain facilities to provide duplicate bills, at
charges as fixed by the Commission from time teetimthe Tariff Order, immediately on request
from a consumer. Non-receipt of the bill, howeweil] not entitle a consumer to delay payment
beyond the due date.

5.2.11 The licensee will issue the first bill f]amew connection, released during a billing
cycle, before the end of the next billing cycle.cese a consumer does not receive the first bill by
the end of the next billing cycle, he will inforrhe officer/functionary in-charge of designated
office of the licensee who will arrange for issdelee bill within ten days.

5.2.12 It will be the responsibility of the ownafra premises to get a special reading done
by the licensee at the time of change of occupan@n the premises falling vacant. The owner or
occupier may request the licensee in writing fapacial reading at least 15 days in advance of
such a change. The licensee will arrange a spezaaling and deliver the final bill, including all
arrears till the date of billing, within 7 days thfe meter reading. The final bill will also include
payment for the period between the date of speeatiing and the proposed vacation of the
premises on a pro-rata basis on consumption paitehe current billing cycle.

5.2.13 If a consumer vacates any premises tohwalectricity has been supplied by a
licensee without paying all charges due from himespect of such supply, or for the provision of
an electricity meter, electric line or electricdumt, the licensee may refuse to give him supply at
any other premises until he pays the amount dwshall be obligatory on the part of each licensee
to publish the identity of such defaulting consusnfer information of other licensees. The licensee
will not be entitled to require payments of suchoant from the next occupier of the premises.

5.2.14 Once the final bill is raised, the licemséll not have the right to recover any other
charge(s), other than those in the final bill farygeriod prior to the date of such bill except
amount due on account of under billing or fraudyeauthorized use of electricity by the consumer
which could not be detected at the time of the igheeading.

5.3 Payment of bills .—

5.3.1 Payment of the bills by different categeraé consumers will be effected within a
period of —

() ten days from the date of delivery of th#éshin the case of the Large Supply,
Medium Supply and Small Industrial Consumers; and
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(i) fifteen days from date of delivery of thél® in case of all other categories of
consumers.

5.3.2 The payment of the bills will be effecteédree designated local collection centres of
the licensee or through any other facilities asvigled by it, on any working day during hours
allocated for the purpose.

5.3.3 If the due date indicated in the bill fayment is Sunday or a public holiday as
declared by the State Government or if the licesseffice is closed for any other reason, the next
working day will be treated as the due date.

5.3.4 The consumer will at the time of paymerdsent the bill delivered to him or a
duplicate bill without which payment may not be euied.

5.3.5 The licensee shall ensure adequate pybbtithe addresses/locations and working
hours of the collection centres including thosehaf banks where consumers can make payments.
The bills shall be paid by the consumer in cashlologl cheque, banker's cheque, demand draft,
bank transfer, e-banking, credit/debit card wheasible or in such other manner, as the licensee
may notify:

Provided that the licensee may not accept casimgaly if the total amount payable exceeds
five thousand rupees.

5.3.6 The licensee or his authorized collectigarey will issue a receipt to the consumer
for payment of the bills. A bank certificate indicay transfer of money to the licensee’s account
will be sufficient proof of payment in case of hnsactions other than cash.

5.3.7 In case the cheque tendered by a conssmet honoured by the bank, action may
be initiated by the licensee treating it as a ads®n-payment without prejudice to other rights of
the licensee as per other laws in force. The lieensiay not accept further payment through
cheques from such a consumer for a period of oaefyem the billing month for which the cheque
tendered by the consumer was not honoured andotimer may be required to pay the bill in
cash or by demand draft only.

5.4  Advance payment of electricity bills .—

The consumer may effect advance payment of futilie m the format prescribed by the
licensee and that will be adjusted in the billdhef succeeding months. The licensee will, however,
continue to issue bills that would indicate the antoadjusted and the balance amount of advance
payment.

5.5  Additional charges for delayed payment of elégcity bills .—
€) In case a consumer does not pay the billheydue date, late payment surcharge
shall be payable as per the Tariff Order.
(b) The unpaid amount of the bills will be trehtas part of next bill and shown as
arrears in a separate Column of the bill as peN&I.11 of Annexure- B.

5.6  Adjustment of amounts in case of under paymermf bills .—

5.6.1 In case of under payment of a bill by astwner, the amount paid will be adjusted
as per priority stated hereunder .—
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(&) arrears as on thirty first of March of theyious financial year,

(b) arrears accrued from first of April of ther@nt financial year till the date of
bill,

(c) electricity charges for the current billingcte, and (d) any other charges or
levies:

Provided that such cases of under payment are appyoved for such adjustments by an
officer, authorized for the purpose by the licensee

5.6.2 Notwithstanding anything contained in afttyeo law for the time being in force, no
sum due from any consumer, under this Code shatebeverable after the period of two years
from the date when such sum became first due usleds sum has been shown continuously as
recoverable as arrear of charges for electricippied.

5.7 Disputed electricity bills.—

5.7.1 A consumer will effect full payment of th#led amount even if it is disputed one,
failing which the licensee may initiate action tieg it as a case of non-payment:

Provided that no action will be initiated if sualtonsumer deposits, under protest—
€)) an amount equal to the sum claimed from bim,

(b) the electricity charges for each month caltad on the basis of average charge for
electricity paid by him during the preceding sixmtits, whichever is less, pending
disposal of any dispute between him and the license

5.7.2 The licensee will, after the receipt ofoanplaint from a consumer in its designated
office, decide the billing dispute within twentyuiohours if no additional information is required
and within ten days, if additional information exquired.

5.7.3 If on examination of a complaint, the lisea finds a bill to be erroneous, a revised
bill will be issued to the consumer indicating aised due date of payment, which will not be
earlier than ten days from the date of deliverythef revised bill to the consumer. If the amount
paid by the consumer under para 5.7.1 is in exakH®e revised bill, such excess amount will be
refunded through adjustment first against any aatihng amount due to the licensee and then
against the amount becoming due to the licenseeediately thereafter. The licensee will pay to
such consumer interest on the excess amount a tivc SBI's Short Term PLR prevalent on the
first of April of the relevant year from the daté mayment till such time the excess amount is
adjusted.

5.7.4 If the licensee finds the bill to be cotrethe consumer will be intimated
accordingly and will be required to pay the balaao®unt, if any, alongwith additional charges
for delayed payment from the due date, initialipated in the bill.

5.7.5 In case the consumer is not satisfied wiéhdecision of the licensee, he may after
effecting payment in terms of para 5.7.1 seek s=@ddein accordance with the provisions of the
Himachal Pradesh Electricity Regulatory CommisgiGuidelines for Establishment of Forum for
Redressal of Grievances of the Consumers) Regn#ai03.
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CHAPTER-VI

UNAUTHORIZED USE AND THEFT OF ELECTRICITY

6.1 Unauthorized use of electricity .—

6.1.1 An “assessing officer”, designated as dughhe State Government under Section
126 of the Act will, suo-moto or on receipt of imfieation/complaint regarding “unauthorized use
of electricity” as explained in Explanation (b)tbe said section, promptly inspect such premises.

6.1.2 The assessing officer and other membelssofeam will at the time of inspection
carry alongwith them their photo identity cards,iebhwill, on demand, be shown to the person
present at site before entering the premises.

6.1.3 If on inspection of the premises/area andéoutiny of the records, the assessing
officer comes to the conclusion that the consuméndulging in unauthorized use of electricity, he
will prepare an inspection repomter-alia indicating connected load for unauthorized use of
electricity, condition of meter and its seals arldoadetails of evidence substantiating the
unauthorized use. The assessing officer will wher@eossible photograph/videograph the means of
such unauthorized use.

6.1.4 The assessing officer will sign the insjpecteport and a copy handed over to the
person or his/her representative present at site. gerson present at site may also sign the
inspection report. In case of refusal to acceptréport, a copy of the inspection report will be
posted at a conspicuous place in/outside the pesnaad another copy of the same shall be sent
under registered post.

6.1.5 In case theft of electricity is detected thg assessing officer at the time of
inspection under para 6.1.1, and in case the asgesfficer is himself not an authorized offices, t
be appointed by the State Government under Seddnof the Act , an immediate reference
reporting the facts will be made to the authoripffiter for taking further action under para 6.2.
The assessing officer will also take suitable messto ensure that status of the means adopted for
theft is maintained as ‘in found condition’ at theemises till investigation is initiated by the
authorized officer.

6.1.6 The assessing officer will provisionallysess the amount payable by the person
benefited by the unauthorized use of electricitpasprocedure specified in Annexure- A.

6.1.7 The provisional assessment order will beuad within forty- eight hours of
inspection and served upon the person in such anenaas may be prescribed by the State
Government.

6.1.8 The person served with the order of prowali assessment may accept such
assessment and deposit the assessed amount witbetgee within seven days of the service of
the order on him.

6.1.9 Final Assessment for unauthorized useagftetity.—
(i)  Any person not satisfied with the provisibagsessment shall be entitled to file

objections, if any, against the provisional assesgrorder before the assessing
officer within seven days of the order having bserved upon him.
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(ii)

(iii)

(iv)

(v)

Within seven days of submission of the ahjen(s), the assessing officer will
scrutinize the case and if no unauthorized useeaftrécity is established then
after taking the reasons on record, the case willtopped immediately and the
person informed accordingly.

If the assessing officer is still of théew that unauthorized use of electricity has
taken place, he shall after providing an opportupit personal hearing to the
person, pass a final order of assessment specitiim@mount payable within
thirty days of the date of service of order of psownal assessment. In such a
case the assessing officer will assess the elggtdonsumption and electricity
charges as per the procedure given in Annexure-A.

The person will be required to deposit dsessed amount with the licensee
within seven days of receipt of the final orderastessment. The licensee may
extend the last date of payment of the assessedrdroo allow the payment in
installments subject to payment of interest on thmpaid amount for the
extended period beyond seven days at the rate opetbent per annum
compounded every six months.

The person served with the final order cdemsment may accept it and deposit
the assessed amount with the licensee or mayrfilgppeal as per para 6.1.10.

6.1.10 Appeal to appellate authority—

(i)

(ii)

(iii)

(iv)

The person aggrieved by the final assessmeter made under para 6.1.9 may,

within thirty days of the said order, prefer an @glpin such form, verified in such

manner and accompanied by such fee as specifiethddyCommission in the
Himachal Pradesh Electricity Regulatory Commisgierocedure for Filing Appeal
before the Appellate Authority) Regulations,2005.

No appeal shall be entertained by the appellauthority prescribed by the State
Government unless the person deposits with thedee an amount equal to half of

the assessed amount inclusive of the amount alrelhpsited and encloses

documentary evidence of such deposit alongwith gppeal. No appeal will lie
against the final order of the assessment ifstlieen passed with the consent of the
parties.

The appellate authority will within ninetgays of an appeal being admitted, pass a
final order (Appellate Order) and forward copiesrt#of to the licensee, the

assessing officer and the appellant. The ordehefappellate authority shall be

final.

In case the Appellate Authority holds that case of unauthorized use of electricity
is established, no further proceedings will beiatid by the licensee and the
amount deposited by the appellant shall be refuradetgwith interest at the rate of

16 percent per annum compounded every six monthhéoperiod from the date of

deposit till the amount recovered is adjusted tghoadjustment in the electricity

bills of the immediately succeeding months. Theellppt may also opt for cash

refund of the amount deposited by the appellamigddth interest at the rate of 16

percent per annum compounded every six monthspaifiment of such amount is

made by the licensee.
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(v)  Where a case of unauthorized use of elettrisiestablished, the person will, within
thirty days, effect payment of the balance amosrgex the Appellate Order.

(vi) In case the amount payable as determineth&éyappellate authority is less than the
amount already deposited by the person, the exaesaint will be refunded by
adjustment in the bills of the immediately succagdinonths alongwith interest at
the rate of 16 percent per annum compounded ewergnenths from the date of
such excess deposit till the date of actual adjestm

6.1.11 Default in payment of amount assessed—

6.1.11.1 In case of default in payment of theesssd amount or any installments thereof
by a person, the licensee may, after giving na tean 15 days clear notice, disconnect the supply
of electricity. The defaulter, on the expiry of eavdays or the period as allowed by the licensee
under para 6.1.9 (iv) from the receipt of the fioatler of assessment or the period allowed for
making payment as per the decision of the appedlatieority, will also be liable to pay interest on
the outstanding amount at the rate of sixteen péqer annum compounded every six months till
the assessed amount or any installments ther&agiby paid.

6.2  Theft of Electricity.—
6.2.1 Procedure in a case of theft of electrieity

(@) An authorized officer, as notified by the t8t&overnment under Section 135
of the Act, will promptly inspect such a premisebene he has reason to
believe or has been intimated by an assessingeofficder para 6.1.5 that theft
of electricity, as defined in sub-section (1) of thaid section, has occurred or
is occurring.

(b) The authorized officer and other members isf team will, at the time of
inspection carry photo identity cards, which wit demand be shown to the
occupant or person present at site before entdrgngremises.

(c) The authorized officer will record evidena#stantiating theft of electricity in
the premises and will, wherever possible, photdgrageo-graph the means
of theft of electricity.

(d) In case where a occupant or person is suspeathave indulged/indulging in
theft of electricity by tampering with the meterbereng equipment and/or its
seals or otherwise then such equipment shall beeddsy the authorized
officer so as to keep it as ‘in found conditionhél occupant or person or his
representative will also be permitted to affix tgsal at that time. The
authorized officer shall take all possible apprafimeasures to keep intact
the seizures/evidence, so as to keep them asumdfoondition’.

(e) The authorized officer will prepare an indp®t reportinter-alia indicating
connected load for theft of electricity, statusméter/metering equipment,
condition of meter and seals and any other irregylaoticed (such as means
adopted for theft of electricity ) in such premises

() The occupant or person of the place of seanclany representative on his
behalf shall remain present during the search alist af all items seized in
the course of such search shall be prepared anegz to such occupant or
person:
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(9)

(h)

(i)

0

(k)

Provided that no inspection, search and seimir@any domestic
places or premises shall be carried out betweesesamd sunrise except in the
presence of an adult male member occupying suchiges.

The authorized officer will sign the inspectireport, will obtain signature(s)
of the occupant or person present at the premigaaglthe search on the
seizure memo and inspection report referred toratquing clause (f) and
shall hand over a copy, immediately after the io8pa, to the occupant or
person present at the premises during the searaask of refusal to sign the
said report and/or receive the inspection repotppy of the same will be
pasted at a conspicuous place in/outside the pesnaisd another copy sent to
the occupant or person under registered post. Tispection report will
indicate the time period, which shall not exceedegedays, within which the
occupant or person may raise objections againsts#ie report before the
authorized officer.

In case any artificial means or means noh@iged by the licensee, exist for
the theft of electricity by the person/occupantshall be presumed, until the
contrary is proved, that abstraction, consumptionse of electricity has been
caused by the person /occupant then, without piegud the provisions of the
Act, the licensee may, upon detection of such tbkélectricity, immediately
disconnect the supply of electricity:

Provided that only such officer of the licensag authorized for the
purpose by the Commission or any other officerha licensee, of the rank
higher than the rank so authorized shall disconribet supply line of
electricity.

Provided further that such officer of the liser, shall lodge a
complaint in writing relating to the commission @afch offence in the police
station having jurisdiction within 24 hours from ethtime of such
disconnection.

The authorized officer shall, within four dayof the date of receipt of
objections of occupant or person, arrange a perswaing, if requested for
by the occupant/person. In case, the occupantipdists to appear on the
appointed date and time, the authorized officer prageed ex-parte and shall
serve an assessment order upon the occupant @ngarsnanner as specified
under para 6.2.2.

The authorized officer shall give due comsation to the facts submitted by
the occupant or person and pass, within three dayke personal hearing
under preceding clause (i), a speaking order ashtether a case of theft is
primafacie established or not. Speaking order shalitain the brief of
inspection report, submission made by occupaniewsgn in his written reply
and oral submission during personal hearing andoreafor acceptance or
rejection of the same.

In case of a decision that a case of thefinad established no further
proceedings shall be required and the connectialh Isé restored.
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6.2.2 Where the theft of electricity by an ocaupar person is primafacie established, the
authorized officer will assess the amount payabletii® occupant or person, who has been
benefited by such theft as per procedure, spec#dtefinnexure-A. The assessment order will be
delivered to the concerned occupant or person wi2di hours of the speaking order under clause
(j) of para 6.2.1.

(@) An occupant or person not satisfied with #ssessment order may prefer,
within 15 days of the receipt of the assessmengrpm representation before
the authorized officer. The authorized officer vafter giving the occupant or
person an opportunity of being heard pass a fisaessment order within
seven days of the representation having been exteiv

(b) The authorized officer will furnish a copy thfe final assessment order to the
occupant or person and the licensee. The licenséswomit a copy of the
final assessment order in the Special Court imnelyiafter submission of the
challan by the Police.

(c) An occupant or person will deposit with theehsee the assessed amount in
the final assessment order, within thirty days lué teceipt of assessment
order.

(d) The licensee may extend the last date of payrof the assessed amount, in
final assessment order, or allow the occupant esqmeto make payment in
installments subject to payment of interest for thrgpaid amount for the
extended period beyond thirty days at the rate @fp&rcent per annum
compounded every six months.

(e) After the assessed amount, in final assedsonder, is deposited in full by the
occupant or person, the licensee will resume sumblyelectricity to the
premises within forty-eight hours of such depolithe assessed amount, in
final assessment order, is deposited by a persdw, & not an existing
consumer, the supply to his premises will be re&ldaseating it as a case of
release of a new connection.

6.2.3 In case the civil liability finally determed by the Special Court is less than the
amount deposited by the person or occupant undara.2, the excess amount so deposited will
be refunded within fifteen days from the date ahoaunication of the order of the Special Court to
the licensee together with the interest at the o&t&6 percent per annum compounded every six
months for the period from the date of such exdeg®sit till the date of payment.

6.24 Compounding.—

(a) The State Government or any officer authdrizg it may accept from any person or
occupant who has committed or is reasonably suspedttheft of electricity, a sum
of money as compounding fee at rates notified &y $tate Government. In the
event of such rates not having been notified, rasegiven in Section 152 of the Act

will apply.

(b) On receipt of such amount, all criminal pred&gs against the person or occupant
under this Act shall be dropped. The payment of mmumding fee will be in
addition to any civil liability accruing under paa?.3.
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(c) The compounding of fees against an offenctheft of electricity shall be allowed
only once to any occupant or person.

CHAPTER-VII

DISCONNECTION AND RE-CONNECTION OF POWER SUPPLY

7.1 Disconnection of supply .—

7.1.1 The licensee may order disconnection oplsup

(@)
(b)

()

(d)
(€)
(f)

(9)

(h)

in case of default in payment of dues andggsg (paras 7.1.2 and 7.1.3);

in case of default in payment of assessed uatfijparas 6.1.11.1 and
8.1.2(iv)};

in case of the unauthorized reconnectionupipsy disconnected{paras 7.1.5
and 7.1.8(ii)};

in case of contributing harmonics in excesspecified standards (para 2.1.9);
on the request of the consumer under {parb$§,77.1.7 and 7.1.8(iii) (c)};

upon detection of theft of electricity und®rb-section (1- A) of section-135 of
the Act; {paras 6.2.1(h) and 7.1.10};

to prevent loss of human or animal life ojurg to a human being or any
animal or damage to property;

to comply with statutory/lawful orders, ditems issued by the competent
authority in exercise of its powers vested undgrlaw passed by a competent
legislature.

7.1.2 Where a consumer fails to deposit, thed@éismount or any sum other than the charge
for electricity due from him, with the licensee the due date mentioned in the bill, the licensee
may, after giving not less than fifteen days cleatice in writing to such consumer and without
prejudice to his other rights to recover such anhadisconnect supply to the consumer temporarily
and for that purpose disconnect any electric sulppdyor other works being the property of such a
licensee. The authorized official of the licensballsensure that all the cases pertaining to defaul
of payment(s)/temporary disconnections are mordtoegularly and where default in payment(s) is
continued for a period of six months, from the dateéhe payment first became due, the supply
may be disconnected permanently:

Provided that the supply of electricity shall betdisconnected—

(i) if a consumer makes payment under protegteasParas 5.2.14, 5.6.2 and 5.7 of this

Code;

(i) if any sum is not recoverable as per paifad.this Code.

Provided further that, save in the case of the#lectricity or prevention of loss or
damage to life and property, the supply of eletyritco a consumer will not be
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disconnected on holiday and on a day when thedw®xis a holiday in the offices of the
licensee.

7.1.3. In case of continued default in paymenamy amount, due to the licensee by any
consumer for a period of more than six months|itemsee may terminate the agreement executed
with the consumer in accordance with the ‘Condgiah Supply’ of the licensee and remove the
electric line or works connected with the supplyel#ctricity to the consumer.

7.1.4. In case the licensee discovers that tipplguo the premises disconnected under
para 7.1.1, has been unauthorizedly restored thrauge connection of other premises, notice to
the consumer of such live connection be givendp stich unauthorized supply to the disconnected
premises immediately, failing which pending dues tbé disconnected connection shall be
transferred to his account and non-payment of swaetsfer of dues may be dealt with as provided
under para 7.1.2 apart from other action(s) ashgeprovision(s) of the Act.

7.1.5. The licensee may take steps to prevenuthoszed reconnection of such
connection disconnected under para 7.1.1, wher@esrsee discovers that connection has been
reconnected and attracts provisions of Sectiondf38e Act then the licensee may initiate action
as per the provisions of the Act.

7.1.6. In case the consumer desired his conmettiobe disconnected permanently, he
shall apply for the same on the format prescriednnexure-C of this Code. The licensee shall
carry out special reading and prepare final bil€luding all arrears up to the date of such billing
within five days from such request. Upon paymdm, licensee shall issue the receipt with final bill
stamped on it and this receipt shall be treatétNasdues certificate”. Thereafter, the licenseellsha
not have any right to recover any charges for amog prior to this date of billing.

7.1.7. In case the consumer desires that hisemtiom be disconnected temporarily for a
period up to six months then he shall apply forgame on the format prescribed at Annexure-C of
this Code and shall be liable to pay in advancecladirges that are fixed in nature like demand
charge, meter rent etc. as per the Tariff Ordeioroe. The consumer shall also be liable to pay
reconnection charges to avail the facility of temapyp disconnection. The period of ‘disconnection
on request’ can be extended on receipt of a requegiting.

7.1.8. The supply may be disconnected temporarilyn permanent basis as per procedure
given hereunder.—

() The licensee may not remove the service lmeter etc. in case of temporary
disconnection The licensee shall remove servieg himeter etc. after permanent
disconnection;

(i)  The licensee may remove service line/calbldn@ has sufficient reason(s) to
believe that the consumer, in case of temporargodisection, shall resort to

unauthorized use of electricity. However, meterllshat be removed in such
cases.

(i)  The supply shall be disconnected permaryemtfollowing cases:—

(@) with the termination of the agreement;

(b) if the removal of the cause for which the gypwas disconnected
temporarily is not within the period allowed forethemoval of such cause
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or if the proof of removal of the cause for discection is not produced to
the satisfaction of the licensee’s employee depidethe purpose;

(c) onrequest of the consumer as per para 7.1.6.
7.1.9 For all cases of temporary and permanagcbdnection(s)—

(@) if dues are not paid by the consumer, thaydel payment surcharge, as per
Tariff Order shall be levied up to the date of pan@nt disconnection, and

(b) the security deposit’'s amount shall be adgig the final bill.

7.1.10 Not withstanding anything contained to teatrary herein, the disconnections on
account of theft of electricity, shall be dealtlwih accordance with the para 6.2 of this Code.

7.2 Restoration of supply of electricity.—

7.2.1 The licensee shall resume supply of el@ttriwithin twenty-four hours from the
time the consumer—

(@) makes good the default and /or pays outstgnayment,

(b) pays the prescribed amount as per the Tarikr, for reconnecting the supply
of electricity,

(c) pays the consumer service charges/fixed esarfpr the period of
disconnection and the additional charges for theyae payment:

Provided that in case of permanent disconnecifothe electric line or plant supplying
electricity to the consumer is/are removed by ibenlsee then the licensee will restore supply after
undertaking the work(s) for providing the electiie or plant within the time specified in the case
of a new connection and the consumer will depokérges as if a new connection is being
released:

Provided, further that in case of temporary disamtion, if the electric line or plant
supplying electricity to the consumer is/are rentblag the licensee then the licensee will restore
supply after undertaking the work(s) for providitige electric line or plant within the time
specified in the case of a new connection.

7.2.2 Supply to the consumer will be immediatelgonnected, if the licensee reasonably
believes that the circumstances leading to theodisection were actually an omission on the part
of the licensee. In such an event, no charges paerount will be recoverable from the consumer.

7.3 Entry of licensee’s authorized person to congsier premises .—

7.3.1 Any authorized person of the licensee raggny reasonable time and on informing
the occupier of his intention, after establishimgidentity, enter any premises to which electyicit
is being supplied or is to be supplied by the Iggnfor any of the following purposes:—

(a) inspecting, testing, repairing or alteringe thlectric supply lines, meters,
fittings, works or other apparatus for the supdielectricity belonging to the
licensee ;
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(b) ascertaining the quantity and other pararsaigelectricity supplied,;

(c) removing, where supply of electricity is non¢er required or where the
licensee is authorized to take away and disconsgch supply, any electric
supply lines, meters, fittings, works or appardte®nging to the licensee.

7.3.2 Any authorized person of the licensee msg, an pursuance of a special order in
this behalf made by an Executive Magistrate anet @fiving not less than twenty-four hours notice
in writing to the occupier,—

(@) enter any premises or land referred to iraaB.1 for any of the purpose(s)
mentioned therein;

(b) enter any premises to which electricity isb® supplied for the purpose of
examining and testing the electric wires fittinggrks and other apparatus for
the use of electricity belonging to the consumer.

7.3.3 If a consumer or occupant refuses to atlwMicensee or any person authorized by
the licensee to enter the premises in pursuangaras 7.3.1 and 7.3.2 of this Code and section
163(3) of the Act or refuses to allow him to penfioany act, which he is authorized to perform
under this Code, the licensee may, after expiryvehty-four hours from the service of a notice in
writing on the consumer or occupant, temporarilgcdnnect supply of electricity to the premises
for so long as such refusal or failure continues.

CHAPTER-VIII

MEASURES TO PREVENT UNAUTHORIZED USE OF ELECTRICITY , THEFT OR
TAMPERING, DISTRESS OR DAMAGE TO ELECTRICAL PLANT, ELECTRIC LINES
OR METER

8.1 Tampering, distress or damage to electrical @ht, electric lines or meter.—

8.1.1 Where any person intentionally or by nemglice damages or allows to damage any
electric plant or electric line belonging to a hsee and if such offence is established then He wil
be liable to pay the expenses likely to be incurd@drepair/replacement of such plant/line, as
assessed by the notified officer of the licensabout prejudice to the right of the licensee toetak
any other action under the Act.

8.1.2 (i) The designated officer of the licensgk within 24 hours of any such damage
to an electric line or plant, arrange that thellikexpenditure for the repair/replacement thersof i
provisionally assessed. The person concerned witequired to deposit the provisionally assessed
amount within two days of the intimation of the e@ssment as stipulated under section 171 of the
Act. In the event of the person not being satisfsth the provisional assessment, he may after
depositing such amount submit a representatiohdgalesignated officer of the licensee who will
after providing the concerned person an opporturiitjeing heard, make final assessment within
seven days.

(D) In case the amount deposited by the persaeeds the finally assessed amount then
such excess amount will be refunded by the licenvg#lein two days of the final assessment.
Where the person is a consumer, the refund wilhlbmved through adjustment in the electricity
bills of the immediately succeeding months.
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(i) In the event of the person/consumer stdt being satisfied with the final assessment
so made, the person/consumer shall be entitledetam appeal to the appellate authority under
section 127 of the Act.

(iv)  The licensee may, in the manner laid dowpana 7.1 of this Code, discontinue the
supply of electricity to the consumer until thedlily assessed amount have been deposited.

8.1.3 Where any person intentionally or by negjlice damages or allows damaging meter
belonging to a licensee, the action may be takeacaordance with the provisions of para 6.2 and
this para.

8.2 Preventive measures.—

8.2.1 With a view to discourage theft or unautted use of electricity or tampering,
distress or damage to electrical plant, electnedi or meter, the licensee will inter-alia initiate
preventive measures as detailed below:—

(a) arrange annual inspection, testing and c&atibn of meters of at least 10% of
total connections in his licensed area of operation

(b) annually install pilfer proof/improved meteoxes on at least 10% of existing
connections till the said meter boxes are instadie@ll the connections;

(c) periodically inspect the status of serviceed and ensure replacement,
wherever required,;

(d) relocate at its cost the meters of existiogstimers to an appropriate location
so that these are easily accessible for readisgettion/ testing etc.;

(e) arrange to provide publicity to enhance awess of the potential of reducing
commercial losses and the beneficial implicatidreseof to the consumer;

(H) initiate steps to prevent theft by—
(i) replacement of overhead bare conductors eatties;
(i) provision of high voltage distribution sgsh ;

(i) draw up an annual plan for reduction ofromercial/technical losses and
any other measures, as the licensee may deem fit;

(g) initiate effective energy audit by—
(i) working out voltage-wise and feeder-wise I@sggthin six months;
(i) display on its website area-wise, voltagesevand feeder-wise losses;
(i) installation of energy meters on distribaritransformers;
(iv) installation of remote metering devicesEiHT and HT connections; and

(v) submission of energy audit report to the @Gossion.
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CHAPTER-IX

MISCELLANEOUS

9.1  Service of notice.—

9.1.1 Any order/notice to a person/consumer kg ltbensee including a notice under
Section 56 of the Act, shall be served in the mamaseprescribed under section 171 of the Act and
shall be deemed to be duly served by the licenkiges—

(a) sent by registered post, under certificatpasting, or by courier,

(b) delivered by hand to a consumer/person andcnowledgement taken from
any person in the premises, or

c) affixed at a conspicuous part of such premigesase there is no person
available, to whom the order/notice can, with readbe diligence, be
delivered.

9.2 Electric plant, electric line or meter not tobe attached.—

Any electrical plant, electric line or meter ownleyl or leased to a consumer by a licensee
or having sufficient marking indicating the licersas the owner thereof, will —

€)) not be deemed to be a landlord’s fixtures,withstanding that these may be fixed
or fastened to any part of his premises ; and

(b) not be subject to distress or be liable taatiached in execution under process of
any court or any proceedings against the persarnose possession these may be.

9.3  Obligation of the transmission licensee (s) .—
The State Transmission Utility and/or any othemg&mission licensee, operating in the

State, will where necessary extend all reasonateperation to enable a licensee to release new
connection or additional load/demand to an appticaaccordance with this Code.

9.4 Energy Conservation.—

(i) The licensee will take all requisite measut@gpromote energy conservation in its
area of supply and encourage/incentivise consumeasgopting suitable conservation practices in
their premises.

(i) The licensee will prepare annually an Enei@gnservation Plan, which will be
furnished to the Commission along with the ARR.

9.5 Issue of orders and practice directions .—
Subject to the provisions of the Act and this Gadle Commission may, from time to time,

issue orders and directions in regard to the impleation of this Code and matters incidental or
ancillary thereto.
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9.6 Powers to remove difficulties .—

If any difficulty arises in giving effect to anyf dhe provisions of this Code, the
Commission may suo moto or on an application madg tlo or undertake things or by a general
or special order, direct the licensee, to takeablgt action, not being inconsistent with the Act,
which appears to the Commission to be necessarmgxpedient for the purpose of removing
difficulties.

9.7 Power to amend .—
The Commission may, at any time, add or amendélttye provisions of this Code.

By order of the commission,
Sd/-
Secretary.

ANNEXURE-A
Assessment of electricity charges in cases of Unhatized use/theft
[SeePara 4.4.8 (ii); 6.1.6; 6.1.9 (iii); 6.2.2]

(2) Assessment of electricity charges in the casé unauthorized use of electricity under
Section 126 of the Act.

€)) Where it is concluded that unauthorized ukeelectricity has taken place, the
assessment shall be made for the entire periochglwihich such unauthorized use has been
continuing. If, however, in a case where the peabdnauthorized use cannot be ascertained, such
period shall be limited to a period of twelve mantimmediately preceding the date of inspection.

(i)  The consumption of electricity in such cas#i be computed on the basis of the
meter reading.

(i) If, the consumption of electricity cannot m®mputed on the basis of meter
reading, then the same will be computed on theshasthe LDHF formula as
detailed in para 4 below.

(b) The person /consumer will, on the basis afsconption of electricity computed as
above, be liable to pay electricity charges atta exjual to twice the tariff applicable for the
relevant category in which the service should Haeen classified.

(c) Electricity charges in all cases of unautbedi use of electricity will continue to be
levied as in sub-para (b) above till the causenafuthorized use of electricity is rectified.

(2) Assessment of electricity charges in casestloéft of electricity as per Section 135 of the
Act.

€)) Where it is prima facie established that tthodf electricity has taken place, the
consumption of electricity will be computed on thessis of the LDHF formula as detailed in para 4
below.
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(b) The consumption of electricity so computedl Wwe charged for a presumptive
period of twelve months preceding the date of dete®f theft at two times the normal tariff rate.
The period of 12 months may, however, be suitabtiiced if the authorized officer, for reasons to
be recorded in writing, is satisfied that thefteéctricity has actually taken place for a lesser
period.

3) Applicable to both para 1 & 2 above :—

€)) The electricity charges already paid by asgefconsumer for the electricity
consumed during the presumptive period of assedsifieany, will be adjusted in the electricity
charges assessed as per paras 1 and 2 above.

(b) Any liability under other Laws/Regulations mrovisions of the Supply” Code will
be in addition to the electricity charges payahladcordance with paras 1 & 2 above.

(4) LDHF formula for assessment of electricity cosumption:—

Units assessed = L x D x H x F, where L is thalé@und connected during the course of
inspection in KW.

Where,

‘D’ is number of working days per month, duringiathunauthorized use/theft is suspected
and will be taken for different categories of usébalow:

(@) Continuous industry 30 days
(b) Non-continuous industry 25 days
(c) Domestic use 30 days
(d) Agriculture 30 days
(e) Non-Residential (continuous) viz. hospitalstels 30 days
restaurants, guesthouses, nursing homes, petrgpg
() Non Residential (generalg. other than (e) 25 days
(9) Water works & street lights 30 days
(h) Other categories 30 days

‘H’ is use of supply hours per day, which will teken for different categories of use as
below:

(@) Single shift industry (day / night only) 06s.

(b) Non-continuous process industry (day & night) 20 hrs.

(c) Continuous process industry 24 hrs

(d) () Non-Residential (general) includingtegrants 12 hrs.
(i) Hotels, hospitals, nursing homes, guestdas, 20 hrs.

petrol pumps

(e) Domestic 08 hrs.

) Agriculture 06 hrs.

(9) Water works 08 hrs.

(h) Street light 12 hrs.

)] Other categories e.g. temporary connection et 12 hrs.
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‘F’ is demand factor, which will be taken for difent categories of use as below:

€) () Industrial ( General) 60%
(i) Power Intensive, Arc Furnace 75%
(b) Non-Residential - 40%
(c) Domestic 30%
(d) Agriculture 100%
(e) Direct theft 100%
() Other categories.g.temporary connections 100%

ANNEXURE - B
Particulars to be included in the Bills

{SeePara 5.2.5 (a), 5.5(b)}

@) Billing Cycle

(b) Bill Number

(c) Bill date

(d) Name of Sub-division/division

(e) Consumer a/c no., name and address

) Contracted demand/Connected load

(9) Category of consumer (i.e. DS, NRS etc)

(h) Status of meter (OK/defective/missing/Doarked etc.)

(1) Meter No.—In case replacement of energy metemvolved during the billing
Period, the meter number of the new meter and copson recorded by the Old
meter shall also be indicated on the bill.

() Meter reading Date
(k) Initial meter reading of the billing periogtde with date
()] Final meter reading of the billing period/¢tgavith date
(m) (1) Multiplying Factor of the meter

(2) CT and PT ratios
(n) Number of units consumed during the billiregipd.

(0) Billing details: - The following details fahe current month demand and arrears
shall be furnished in the bill;
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(1) Energy/Monthly Minimum Charges

(2) Fixed Charges
(3) (i) Electricity Duty
(i) Octroi
(4) Fuel cost adjustment charges
(5) Surcharge for low power factor or incentige high power factor.
(6) Voltage surcharge or incentive for high agk
(7) (i) Meter rent/charges
(i) Service rent/charges
(8) Additional charges for belated payment
(9) Less interest on security
(10) Total current month demand
(11) Arrears — (i) Preceding financial year
(if) Current financial year.
(12) Others
(13) Total amount due
(14) Adjustment
(Reason and period of adjustment to be indicated)
(15) Due date of payment
(1) by cash
(2) by local cheque/demand draft
(3) by Bank Transfer
(4) by credit/ debit card
(16) Amount payable by due date
(17) Amount payable after due date
(p) Mode of payment

(o)) In case of cheque and bank drafts, the rewpiauthority in whose favour the
cheque/draft should be drawn.
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(N Address/Details of concerned local collectienters and notified offices of the
Licensee or such other facility notified by the émsee, with working hours where
payment of Electricity Bill may be effected.

(s) Designation and address of authorities witlomy complaints or grievances can be
lodged and addresses and telephone numbers ofottuenFand the Ombudsman
constituted under Section 42 of the Act (t) Teleph®o. of complaint center and
notified office (u) Tariff rates (v) Last six morgtltonsumption

Note: The format for billing is to be designed on thesibaof the indicative particulars
mentioned above for approval of the Commission.

ANNEXURE-C
(Seepara7.1.6 and 7.1.7)
Application for Permanent/Temporary Disconnection
Application No. (for official use only) ........................
Particular(s) of existing owner

1 EXIStING CONSUMET INO.....coiiiiiiiiiiiiiiiieeeeie ettt ettt ee e e e ee e e e e e e e e aaeaeas
(Customer ID. No.)

2 NAME (IN CAPILAL)...eeeeeiiiiiiiiiiitiiet e e e e e e e e et e e e e e e e e e e e e e e e e e e e e aaeeeas

3. Address at which disconnection is required :

4. Effective date on which permanent.......c e
disconnection is to be carried out

Effective date and Period for which............cc.oooriii e,
temporary disconnection is to be carried out

5. List of Documents:
1. Copy of latest bill duly paid (proof to beaathed)

Date:
Signature of Applicant

OR
Authorized Representative
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APPEND-IX

Additional Formats/Check list/list(s) to be preparal by the Licensee

1. Application and Agreement form for supply ofeéricity to all type of connections,
purpose®.g.load enhancement/reduction and consumer categories

2. Wiring contractor test report.

3. Format for List of approved type and make{dyleter(s) and Metering Equipment(s).
4. Format for arrear bill.

5. Format for advance payment of the electrioitly

6. List of all supporting documents needed, &bease of new electricity connection.

7. Application format for transfer of ownershimgy be included in the form at SI. No.1
above).

8. Application format for change in consumer gaty.
9. Meter Test Report.
10. Format(s) of inspection report for case()rduthorized use or theft of electricity.

11. Any other document/format, so required.
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HIMACHAL PRADESH ELEVENTH VIDHAN SABHA
NOTIFICATION
Shimla-171004 the28th May ,2009

No. VS-Legn.-Resi./1-24/04.Fhe Hon’ble Speaker, Himachal Pradesh Vidhan Sabka
been pleased to accept the resignation of Shrihdiba Singh, MLA elected from 3-Rohru
Assembly Constituency, from the Membership of then&thal Pradesh Legislative Assembly
w.e.f.28th May, 2009. Consequent upon this, one vacaasyhcurred in the House.

GOVERDHAN SINGH,
Sd/-
Secretary
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In the Hon'ble High Court of Himachal Pradesh at Shimla Company Petition No. 1 of 2009

In the Matter of the Companies act, 1956.
And
In the matter of KASINKA INDIA PRIVATE LIMITED
. Petitioner No. I/Transferor Co.
And
In the Matter of GREKA PRECISION TOOLS & DIESPRIVATELTD
« weeneeenene PEtitioner No. 2 /Transferor Co.
And
In the Matter of BIODEAL PHARMACEUTICALSPRIVATE LIMITED
ceeeeeeeenees PEtitioner no. 3/transferee co.

All the companies having Registered Office at village Saini Majra,
Nalagarh- Ropar Road, Teh. Nalagarh, Distt. Solan (H.P).

NOTICE OF PETITION

A petition under Section 391-394 of The Companies Act, 1956 for sanctioning the scheme
of amalgamation of Kasinka INDIA Pvt. Ltd and Greka Precision Tools & Dies Pvt. Ltd.
(the transferor companies) with Biodeal Pharmaceuticals Pvt. Ltd. (the transferee company) was
presented by the aforesaid companies (hereinafter referred to as petitioners) before the Hon'ble
H.P. High Court, Shimla which was listed on 29-04-09 and the said petition is fixed for hearing
before the Company Judge on 26.06.09. Any person desirous of supporting or opposing the said
petition should send to the petitioners advocate, notice of his intention signed by him or his
advocate, which his name and address, so as to reach the petitioners advocate not later than two
days before the date fixed for the hearing of the petition. Where he seeks to oppose the petition, the
grounds of opposition or a copy of the affidavit shall be furnished with such notice. A copy of the
petition will be furnished by the undersigned to any person requiring the same on payment of the
prescribed charges for the same.

(PANKAJSHARMA),
Advocate for petitioners.

Address : Sadev Sadan, Below Check,
Post, Near Tunnel, New,

Dhali, Shimla,

98160-04492.
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ADVOCATE GENERAL DEPARTMENT

NOTIFICATIONS
Shimla171001the26&h May,2009

No. 1-8/94-11-14093.—4n suppression of this department Notification ofer
number-13838 40, dated 23rd May, 2009, 6 days ddesve with effect from to 1st to 6th June
2009 is hereby sanctioned in favour of Sh. P.M. iN&eputy Advocate General, State of
Himachal Pradesh with permission to avail prefifisutSundays, falling on 31st May, 2009, & 7th
June, 2009.

Certified that Sh. P.M. Negi, Deputy Advocate Gah&ould have continued to officiate,
but for his proceeding 6 days earned leave andthigtperiod of leave will count for earning
annual increment.

Certified that the said Sh. P.M. Negi, Deputy Aclate General is likely, on the expiry of
leave to return for duty to the Station from whieesproceeds on leave.

Shimlad171001the28h May,2009

No. 3-2/75-1V-14344 —Ex-post facto sanction is hereby accorded to tlamtgof 6 days
earned leave with effect from to 18th to 23rd Ma909 in favour of Sh. Mahi Dev Sharma,
Administrative Officer of this department with passion to avail prefix and suffix Sundays which
fell on 17th, and 24th May, 2009.

Certified that Sh. Mahi Dev Sharma Administrati@ficer would have continued to
officiate, but for his proceeding 6 days earnedideand that this period of leave will count for
earning annual increment.

Certified that the said Sh. Mahi Dev Sharma, Adstiative officer was likely. on the
expiry of leave to return for duty to the Statioorh where he proceeds on leave.

By order,
Sd/-
Advocate General.
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